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State Government and BSF keep a 
constant vigil on this border and a 
number of Police Stations, patrol posts 
and watch posts have been opened.
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D.T.C. Bus Route No. 330

2889. SHRI LALU ORAON: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware 
that the D.T.C. Bus service in the 
Trans-Jamuna area of Delhi in gener-
al and Route No. 330 in particular is 
very poor and buses specially on R. 
No. 330 never run regularly; and

(b) if so, steps taken by the Govern-
ment in this regard to improve the 
service?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM ): (a) Trans-Jamuna

area is covered by a network of 68 
bus routes including 5 mini bus routes 
and 2 night services. The major part 
of route No. 330 is also covered by a 
number of parallel services of other 
routes. The operational efficiency of 
the services on route No. 33q is consi-
dered satisfactory as its operational 
ratio during the last 3 months has 
been around 90 per cent.

(b) Does not arise.

Allocation to I.T.D.P. in Orissa

2890. SHRI SRIBATCHA DIGAL: 
WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) the amount placed at the dis-
posal of I.T.D.P. for utilisation in 
Phulbani District in Orissa State dur-
ing the last three years;

(b) the amount utilised in Phulbani 
District during the last three years; 
and

(c) whether some amounts have
been surrendered , if so, the reasons 
therefor? ,

THE IMINISTER OF HOME AFFAIRS 
(SHRI CHARAN SiN GH ): (a) to (c ). 
There are two I.T.D.Ps. functioning 
in Phulbani District viz., Phulbani and 
G. Udayagiri. The former was ground-
ed in the year 197,'5-76 and the latter 
in the year l!176-77.

The information regarding the 
amounts placed at the disposal of and 
the amounts utilised and surrendered 
by, these I.T.D.Ps. in 1975-76 and 
1976-77 is given in the attached state-
ment.

The reason for the short faU, as as-
certained from the State Government, 
is mainly the absence of proper land 
records which resulted in delay in 
sanction of the loan element in various 
schemes and also implementation of 
various schemes particularly those 
relating to shifting cultivation.
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>975-76
Phulbani

G. Udayagiri

H)7fi-77
Phulbani .

G. Uda\ ngii i

News Item under ‘City Lights’ Novel 
Education

2891. SHRI S. D. SOMASUND'ARAM: 
Will the Minister ol HOME AFFAIRS 
be pleased to state:

(a) whether Government have stu-
died the problems posed regarding 
‘Novel Education’ und»r heading 
‘City lights’ publilshed in "Times of 
India” New Delhi, dated the 14th 
November, 1977;

(b) if so, the outcome thereof; and

(c) whether Government propose 
to amend the Ministry of Home Affairs 
letter No. D /642/76 SCT of December, 
19TG so as to extend eligibility for 
Scheduled Castes and Scheduled Tribes 
cortificate to Scheduled Castes and 
Scheduled Tribes students whose par-
ents continued to remain in Delhi after 
1!>51 so as to remove their difficulties 
in availing of educational facilities and 
concessions?

THE MINISTER OF STATE IN THE 
m i n i s t r y  o f  HOME AFFAIRS 
(SHRI S. D. PATIL): (a) to (c). Gov-
ernment have been the article referred 
to. Unde.- the provisions of the Con- 
stitutu)n (Scheduled Castes) (Union 
Territories) Order, 1951, only members 
of the castes specified in relation to 
Delhi as Scheduled Castes and resi-
dent therein can be issued Scheduled
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Caste certificates by the competent 
authorities in Delhi. The term ‘resi-
dent’ connotes the permanent resi-
dence of a person on the date of noti-
fication of the Presidential Order 
specifying his caste/tribe as Schedul-
ed Caste or Scheduled Tribe in rela-
tion to his State/Union Territory. Since 
the Scheduled Ca.stes in relation to 
Delhi were notified on 20th September, 
1951, any person who migrated to
Delhi after the date cannot be treated 
as a Scheduled Caste of Delhi.

At the State/Union Territory level, 
concessions are allowed only to Sche-
duled Castes/Tribes of the State/
Union Territory concerned. How-
ever, concessions given at the all
India level are open to the Scheduled 
Castes/Scheduled Tribe of any State/ 
Union Territory.
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